
ACT No. XV OF 1861. 

(Received the assent o f  the Governor General o ~ z  the 28th &Iay 1861.  ;) 

A n  Act for the levy o f  Port-dues in the Ports o f  the Concan. 

WHEREAS it is necessary to fix the amount of the Port-dues to be here- 
after levied and talren in accordance with the provisions of 

Preamble. 
Act XXII of 1855 (reluting to Ports and Port-clues) in 

the Ports named in the Schedules to this Act, being Ports in the Concan Dis- 
tricts of the Presidency of Bombay ; It is enacted as follows :- 

I. The Ports in the Concan shall be divided for the purposes of this Act 

Division of Ports into into three groups, namely, Northern, Central, and South- 
\ 

groups. ern. The Northern group shall comprise the Ports named 
in Schedule A ; the Central group shall comprise the Ports named in Schedule 
B ; and the Southern group shall comprise the Ports named in Schedule C. 

\ 

11. Port-dues, at  a rate not exceeding the rate of two annas for every 

Port-dues on sea-going 
ton of burden, shall be chargeable in respect of every sea- 

vessels of ten tons and up- going vessel of tbe burden of ten tons and upwards 
wards entering Port. 

(except Fishing Boats) which shall enter any of the said 
Ports. 

111. When any vessel enters any of the said Forts, being driven in by 
stress of weather, or in consequence of having sustained 

Kate of Port-due on ves- 
sek compelled by stress of any damage, or for any other yeason, but does not dis- 
wcatller to enter Port. 

charge or take ill any cargo or passenger therein (with 
the exception of such ulishipnlellt and reshipmclit as may be necessary for the 
13ur~oxof  i.epair,) thc I'ort-clue cllargeftble i11 respect of' suc11 vcsscl :l!n!l 1 ~ .  :~t  
L C  rfltc e q ~ ~ a l  to  o~ie-iinll :Ilc ,-ate cliargonble 111 1e-pcct oi otjlci vcs>c!;-. 
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ACT No. X V  OF 1861. 

IT. Provided that, when ally vessel having left any of the said Ports is 

No Port-due on vessels 
conlpelled to re-enter such Port, or to enter any other of 

compelled by stress of wea- the said Ports named in the same Schedule, by stress of 
ther to put back. 

.weather, or in conseqiuence of having sustained any damage, 
no Port-due shall be chargeable in respect of such vessel. 

NO vessel to pay ,Port- 
V. No vessel shall be required to pay at the same 

cine at same Port oftener Port any Port-due chargeable under this Act, oftener than 
than once a month. 

once in the same calendar month, or oftener than once iri 
thirty days. 

VI .  For the purposes of Section XLIV of the said Act X X I I  of 1855, 

Ports comprised in S d e -  the several Ports comprised in each of the Schedules A, 
dulesAl B, alldc, respec- H, and C, to tqis Act, shall be regarded respectively as 
tively, to be regarded as 
one Port, and the sums one Port, and tlhe sums received on account of Port-dues 
received a t  such Ports on 
account of port-dues to at  the several Ports named in each of the said Schedules 
form separate Funds. shall form separate Funds, which shall be termed respect- 
ively, the Northern Concan Ports Fund, the Central Co~lcan Ports Fund, and 
the Souther11 Concan Ports Funcl. 

VII. 811 sums received on account of Port-dues at any of the Ports 
comprised in each of the groups specified above, shall be 

Application of Port-dues. 
available for the payment of all such expenses as are 

described in Section XLIV of the said Act XXII of 1855, incurred on ac- 
couiit of any of the Ports in the same group. 

Conmencement of Ac4. 
VIII. This Act sliall cornmence and have effect 

from and after t.he first day of Ju ly  1861. 

IX. The local Governnzent shall, on or before the said 1st day of July l8G1, 

Ratm of port-dues to be pursuant; to Sectio~l XLII of the said. Act XX'II of 1.855, 
publislied . . declare, by,Xotification to be pu~blished in the Bombay 

- Gnvernllzcnt Gazette, the sate a t  which .Port-dues si1al.l be, leaiecl in the said 
J'0l.t~ subject to the -provisions of 2nd \16tllin. the lirnits by this Act-; 

xo ot~le,. I ~ ~ ~ , . ~ ~ ~ ~  ilncl fi'otll and. after ihe said d'a.te, 110. Porl-due shall. 12.e 
levied. levied n t  airy o' the mid l'ort.s,, exccpt uildcr the attt.ki.oritx 
C'.r' - 
21 LIic ::licl Act S of 1855, 311~1. oft t l~ i s .  h ~ i . ,  ,~!.. , . 't; : j l j 2  
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e ACT NU. ;ILV OD ~ S G I .  

~ c t  to be rcad as part of X. Tliis Aot shall be read with and taken as a part 
Act X'S11 of 1855. of Act XXII of 1855. 

SCHEDULE A. 

Calzlee. 
Bfurrolee. 
Oomergaum. 
Danoo River. 
Tarapoor. 
Satpattee. 
Mahim. 
Kelvey. 
Dantewra River. 
Eassein River. 

SCHEDULE B. 

Ootun. 
Munnoree. 
Versoah. 
Baadora. 
Tanna River. 
Caranja River. 
Penwell River. 
Thull. 
,41ibag. 
&laildvay. 
lievcluuda. , 

Tllull I<l~arec, 
13$1?~1:Q:r. !:i~;c;-, 



ACT. No. XV sr.1861. 

SCHEDULE C .  

SOUTHERN GROUP. 

1. Kelsee. 
2. Hurnee. 
3. Anjunmell River. 
4. Boria. 
5. Jyghur River. 
6. Rutnagherry . 
7. Poorunghur . 
8. Eshwuntghur =ver. 
9. Viziadroog River. 

10. Dewghur. 
11. Achray. 
12. Malwan. 
13. Newtee. 
14. Vingorla. 
15. Rairee. 


